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leave to introduce a Bill further to
amend the Central Excises and Salt
Act, 1944.

Mr. Speaker:

“That leave be granted to intro-
duce a Bill further to amend the
Central Excises and Salt Act.
1044.”

The motion was adopted.

Shri A. C. Guha: I introduce*® the
Bill.

The question is:

UNTOUCHABILITY (OFFENCES)
BILL—Contd.

Mr, Speaker: The House will now
proceed with the further considera-
tion of the following motion moved by
Dr. Kailas Nath Katju on the 26th
August, 1954:—

“That the Bill to prescribe
punishment for the practice of
untouchability or the enforcement
of any disability arising there-
from, be referred to a Joint Com-
mittee of the Houses consisting
of 49 members, 33 from this
House, namely, Shri Upendranath
Barman, Shri Narayan Sadoba Kaj-
rolkar, Shri T. Sangana, Shri Pan-
nalall Barupall, Shri Naval Pra-
bhakar, Shri Ajit Singh, Shri
Ganeshi Lal Chaudhary, Shri
Bahadurbhai Kunthabhai Patel,
Shrimati Minimata, Shri Motilal
Malviya, Shri Dodda Thimmaiah,
Shri Rameshwar Sahu, Shri M. R.
Krishna, Shri Ram Dass, Shri
Nemi Saran Jain, Pandit Algu
Rai Shastri, Shri Shree Narayan
Das, shri S. V. Ramaswamy, Shri
Resham Lal Jangde, Shri Balwant
Nagesh Datar, shri P. T. Pun-
noose, Shri Mangalagiri Nanadas,
Shri P. N. Rajabhoj, Rt. Rev. John
Richardson, Shri A. Jayaraman,
shri V. G. Deshpande, Shri B. S.
Murthy, Shri Vijneshwar Missir,
Shri R. Velayudhan, Shri N. M.
Lingam, Shri Mohanla]l Saksena,
Shri N. C Chatterjee and Dr. Kai-
las Nath Katju
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and 16 memberg from the Rajya
Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the last
day of the first week of the next
Session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such wvariations
and modifications as the Speaker
may make; and

that this House recommends to
the Rajya Sabha that the Rajya
Sabha do join the said Joint Com-
mittee and communicate to this
House the names of members to
be appointed by the Rajya Sabha
to the Joint Committee.”

Shri Bogawat (Ahmednagar South):
1 thank you for allowing me an oppor-
tunity to speak on this Bill. I have
tabled an amendment to the effect that
this Bill should be referred to a Select
Comnmittee consisting solely of Mem-
bers of this House. The reason for
this is that we are the representatives
of the people, directly returned to this
House by the voters whose wishes and
interest we know well. So, it is quite
essential that the Committee should
consist only of members of Lok Sabha.
It is no use having a Joint Select Com-
mittee of both Houses, especially in
Bills of this nature. The Rajya Sabha
is a House of elders, and if they have
any valuable contributions to make to
the measure, they have ample oppor-
tunity to do so, when the measure as
passed by us goes to them. To have
Joint Select Committees of both Houses
every now and then does not serve any
useful purpose. I am sure the Home
Minister will consider my request.

" Having said that, I come to the Bill
itself. . Untouchability is an evil which

*Introduced with the tecommenda tion of the President.
- 2
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. has crept into Hindu society since
| long. According to Hindu religion it-
| self there is no untouchability. Even
i among the Jains, the Buddhists and
' the Sikhs, no untouchability is accept-
ed by their religions. But owing to
' custom and usage this scourge of un-
touchability has crept into our society.

[PanpIT THAKUR DAS BHARGAVA in the
Chair.}

The Father of the Nation dedicated
his whole life to root out this evil
from Indian society and while consi-
dering this measure the whole picture
of his life unfolds itself before our
eyes. He took every opportunity
available to him to live in Harijan
colonies and he adopted a Harijan
girl as a member of his family. We
cannot also forget as to how on the
issue of separate electorates for the
Harijans he was almost prepared to
lay down his life. All these things
clearly go to show as to how very
necessary it is that untouchability
must disappear from our country and
from our society and there must be a
new order established. Liberty must
carry along with it equality, fraternity
and brotherhood.

Unless this is done, I do not think
the conditions of the Harijans or the
untouchables would be improved. I
do not think, Sir, that by bringing
this legislation alone, the conditions of
the Harijans would be improved. As
a first step to the amelioration of the
condition of the Harijans, their eco-
nomic conditions must be improved.
Clause (4) of article 15 of our Con-
stitution says:

“Nothing in this article or in
claue (2) of article 29 shall pre-
vent the State from making any
special provision for the advance-
ment of any socially and educa-
tionally backward classes of citi-
zens or for the Scheduled Castes
and the Scheduled Tribes."

b{o doubt some States are doing
their utmost for the amelioration of
the condition of the Scheduled Castes
and Scheduled Tribes. But that is
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not the case in all the States. In order
to raise the condition of these unfor-
tunate people, every State must see
that Scheduled Caste people are given
free education up to the highest level.
If. that is done, there would be a num-
ber of persons among, them who would
be high-placed socially and this itself
would lead to their upliftment.

Then again clause (4) of article 16
of our Constitution says:

“Nothing in this article shall
prevent the State from making
any provision for the reservation
of appointments or posts in favour
of any backward class of citizens
which, in the opinion of the State,
is not adequately represented in
the services under the State.”

This is a very important provision
Several hon. Members have urged that
Scheduled Castes should be represent-
ed on the Public Service Commissions.
I am sorry to say that some excuse
was given some time or the other say-
ing “Oh, there are no efficient people,
therefore it is not possible to appoint
them”. But it is a lame excuse. Even
if they are not very efficient, let some
mistakes be committed by some; let
even ordinary people be appointed in
such posts where they can raise the
status of Scheduled Castes and Sche-
duled Tribes pecple. Unless that is
done, I do nc¢t think the conditions of
these peopiec would be improved. That
is the key-note of the problem and I
would request the hon. the Home
Minister to consider this suggestion
and make an effort in this direction.
It that effort is made, I think nobody
will ask whether the person is an un-
touchable or belongs to a particular
community or a low community and
all these things. So, that is the thing
which must be done for the uplift of
the Scheduled Caste people.

Then, they must have good houses.
They must be rehabilitated, and some
grant must be given to the Harijans
and Scheduled Caste people if they
want to* build houses in the locality
of the other people. That {s als.
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[Shri Bogawat]

essential. And the most important
thing is the land question, Unless
their economic conditions are improv-
ed, it is useless to bring even such a
Bill as the Untouchability Bill. First,
they must maintain themselves. There
are $o many government lands, and
even though some States try to give
the lands to the Harijans, I am very
sorry to say that the lands are given
for one year and when the Harijan
improves the land some forfeiture
clause is brought into effect and the
land is taken back. This is a very bad
thing. Give the lands for flve or ten
years. Allow them to improve the
lands and cultivate the lands. Give
them some monetary help, so that
they can have implements and bul-
locks. If these things are done I think
the social status of the Scheduled
Caste people would be improved and
there would be emancipation of these
people; not otherwise. The mere
bringing in of some measure so as to
allow them to go to the temples or
hotels or places of entertainment
will not do. though that is also essen-
tial. I do not mean to say that that
is not essential, because article 17 of
our Constitution has declared that un-
touchability is abolished and its prac-
tice in any form is forbidden. And
the enforcement of any disability aris-
ing out of untouchability shall be an
offence punishable in accordance with
law. Therefore, this is the Bill
brought before us for that purpose.

I am very glad that our Home Minis-
ter said the other day that untouchabi-
lity should be banished from this land
root and branch. But how can un-
touchability be banished root and
branch without doing all these other
things, that is, through raising their
economic conditions? That is the
most essential thing.

Shri Velayudhan TQuilon cum Mnve-
likkara—Reserved—Sch, Castes): Why
not abolish caste?

Shri Bogawat: Yes, that is also a
necessity, abolishing caste. I.request
the hon. the Home Minister to give a
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subsidy or reward for inter-marriages
with Harijans. If any person marries
a Harijan girl, or if any Harijan young-
man marries a high caste girl, there
should be some reward or present
given to such a person. If that is
done, that would be a very great
thing.

The Minister of Home Affairs and
States (Dr. Katfu): I imagine you
will also suggest rewards for the chil-
dren born, because that will be a mat-
ter of great importance.

Shri Boxuwn(: 1 am very sorry. 1
am very keen to say that these things
should not be taken very lightly.
They are very important matters.
They should be considered very seri-
ously. And if the Home Minister
wants to take them very lightly, I am
very Ssorry.

Dr. N. B. Khare (Gwalior): I am
prepared to marry a Harijan girl. Let
me have a reward.

Shri Bogawat: Nobody would give
you a girl at this age, at the age of
seventy!

Shri Syamnandan Sahaya (Muzaf-
farpur Central): We are afraid no
girl will look at him!

Shri Sadhan Gupta (Calcutta-South-
East): He should take Shri D. C.
Sharma's permission for it!

Shri Raghuramaiah (Tenali): May
I know whether this is not a reflection
on a Harijan girl? '

Dr. N. B. Khare: Not at all; flo not
misunderstand me.

Shri Bogawat: There is a general
awakening about untouchability among
the iIntelligentsia the credit for most
of which goes to the Herculean efforts
made by Mahatma Gandhi. But the
masses are still very backward in this
respect and require to be awakened
from their deep slumber. How can
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the masses be awakened? That is the
question 1 think there must be a
great propaganda, propaganda by non-
officials as well as officials. The offi-
cials nowadays come in contact with
the public so far as our National Plan,
community projects and other schemes
are, concerned, So I request the Gov-
ernment to instruct their officers to do
propaganda regarding the removal of
untouchability and the disabilities
arjsing therefrom. So also it is the
duty of us all, non-officials and work-
ers, to do great propaganda through-
out the length and breadth of our
country. If we try our best to do this
it would have very good effect; not
otherwise. Also, some persons must
come forward and dedicate their whole
life for this cause. If these things are
done I think the question of removing
untouchability will be solved very
soon.

As regards the Bill I want lo give
certain instances. In the States of
Ajmer and Bhopal not only are Sche-
duled Caste people considered to he
untouchables but even the Scheduled
Tribes people are. There must be
some provision in this regard.

Similarly, among the Jains or Bud-
dhists, no untouchability is existent,
but on account of custom and usage
they also consider untouchability. So.
in all the clauses where it is mention-
ed “of the same religious denomina-
tion”, I think we should say that “same
religious denomination” means Hindus,
Sikhs, Jains and Buddhists. That
should be included there.

I wanted to say many things about
hotels etc. and how Harijans are ill-
treated, how they do not get even
water to drink. In my district in
1852-53 when there was scarcity of
water, it was difficult for these people
to get even water for drinking, And
in spite of the Act passed by ‘he
Bombay Government, the Bombay
Government had very reluctantly to
appoint. servers for serving the water
and pay for them. Because, if they
had allowed the Harijans at the wells
in those villages wherein there is too
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much untouchability, the other people
would not have taken the water and
there would. have beeh a great diffi-
culty. These are the conditions in
the villages and we must therefore
have very good propaganda.

As regards the punishment, under
clauses 8, 9 and the other clauses, the
punishment is only six months’ impri-
sonment, and Rs. 500 fing, I think, it
should be ransed to one years impri-
sonment and one thousand rupees fine.
Light punishment is of no use.

The offence is made cognizable. But
there are factions in villages and ordi-
nary constables will be inclined to,
take some sides. There are also false
allegatnons made against a person.
So, I suggest that the offences should
be investigated at least by an offjcer
not below.the rank of a sub-inspector.
There should be a clause like this to
avoid all these harassments and fac-
tions, etc.

I am very glad to see that this Bill
has been brought by the Home Minis-
ter. It would be of much use to raise
the status of Harijans socially and
the social disabilities would be remov-
ed if this Bill is passed. I support the
Bill.
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“f am prepared to marry a
Harijan girl.”
May I know whether he is pre-
pared for the reverse also?
.
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Mr. Chairman: Before I call upon
the next hon. Member to spcak, I may
bring a matter of some importance
before the House.

Now, we discussed this motion about
reference to the Select Committee on
Friday the 28th instant, and then again
we are discussing it today up to 1045, 1
would like to know the mind of the
House—if they propose to finish to-
day or they want to proceed with the
discussion for tomorrow also?
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Several Hon. Members: Yes.

Sardar A. S. Saigal (Bilaspur): May
I submit that this is an important
Bill?

W5 nitey q@ (Fww-TAEgE--g Teon):
#* gmrm € Pr gw @ ol ofys @we
Preen afed | et Pew’ oW der
Prrmr o L L L

Mr. Chairman: Order, order. I have
heard the hon. Member. Then I
understand that the House wants that
the discussion may contipue tomorrow.

Several Hop. Members: Yes.

Mr. Chairman: So, we will finish
tomorrow. It will conclude tomorrow.

Shri S. N. Agarwal.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
So, the House stands committed to
that.
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Dr. N. B. Khare; Sir, I rise to sup-
port this Bill.

Several Hon. Members: In Hindi.
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I shall appeal to my scheduled
caste friends in this House not to rely
too much on Governmental promises
or on legislative measures or on hopes
of executive implementation. I appeal
to them to act according to the advice
of Veer Savarkar. He has urged them
to shed their interim inferiority com-
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plex. Veer Savarkar as President of
Ratnagiri Mahar Conference in 1931
appealed to our scheduled caste friends
in the following terms:

‘“Your weakness is worse than
the wickedness of the caste
Hindus. For your own welfare
you must also suffer with forti-
tude and faith. You want rights,
but you are not prepared to pay
the price. Be men. Know that
you are men. If someone scolds
you for your proximity on the
public road, tell him that the
public road is not the property of
his father. Do not abandon your
occupations. Stick to them and
improve them. Every occupation
has its value. Live a clean and
temperate life. Never disown your
fathers, saints and blood. Do not
observe  untouchability among
yourselves. Always treat with
equality and kindness all the sub-
castes amongst your own so-called
Depressed Classes. That is also
your duty. Forget it not.”

Shri Laskar (Cachar-Lushai Hills—
Reserved-—Sch. Castes): Sir, I rise to
support this Bill but I oppose the
Motion to circulate the Bill for the
purpose of eliciting public opinion be-
cause that will involve some delay. I
believe the Members of the Select
Committee will surely make some im-
provements and modifications.

In supporting the Bill I would like
to bring out certain points. We have
attained freedom and we have also
passed our Constitution. In the Cons-
titution it is also provided that un-
touchability is abolished and its prac-
tice in any form is forbidden. The
‘Father of the Nation Mahatma
Gandhi, made this almost his life
work. He spent much of his time in
the bhangi colonies. Again, our hon.
Prime Minister has spoken a great
deal about this. He has given much
stress against casteism, untouchability
and other things in his recent speeches.
I do not like to mention other things
but I would like to draw the attention
of the House to the report of
Shri Srikant, Commissioner for the
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[Shri Lagkar]
Scheduled Castes and Scheduled Tribes.
He has mentioned in his report, ela-
borately and without any hesitation,
about the true conditions of the
Scheduled Castes and Scheduled
Tribes.

Mr. Chairman: The hon. Member
may continue tomorrow.

GOVERNMENT ORDER MODIFYING

DECISION OF LABOUR APPEL-

LATE TRIBUNAL ON BANK DIS-
PUTES

Mr. Chairman: Let us proceed to
discussion on Government Order
modifying the decision of the Labour
Appellate Tribunal on bank disputes.

I would just bring to the notice of
the House that we have got 2} hours
at our disposal and the number of
those who want to take part in this
debate consists of more than 10 Mem-
bers. Even if we allow each Member
to Speak for, say, 10 to 15 minutes, it
would not be physically possible to allow
more than 10 Members to take part
in it. I would, therefore, request all
hon. Members, who take part in this
debate, to kindly take only the mini-
‘mum time they possibly can. I hope
that the ordinary time taken will not
exceed fifteen minutes, but in special
cases, it may be extended to twenty
minutes. I think this will satisfy all
hon. Members who propose - to take
part in the debate.

Shri H. N. Mukerjee (Calcutta—
North-East): I hope I have an allot-
ment of twenty minutes.

We have sponsored this discussion
in order to secure, if we can, the re-
opening by Government of the ques-
tion of its modification of the Labour
Appellate Tribunal’'s Bank Award and
glso to warn that, if it is not done,
very serious consequences might
rightfully and inevitably follow. On
this issue, many Members of the Gov-
ernment Party are with us. I hope
that my friend, Shri K. P. Tripathi,
will speak in this discussion, because
only this morning I found from a
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contribution, which he has made to
a local journal, a very important
series of points which would help a
real understanding of the problem that
we are discussing.

We have heard of differences inside
the Cabinet, but as far as I am con-
cerned, I have no illusion on that
point. I am sure if Mr. Giri, for ex-
ample, speaks, he will say some honey-
ed words reminding me at any rate
of the lines of Lewis Carroll;

“l weep for you” the Warlus
said,

“I deeply sympathise”;
With sobs and tears he sorted out
Those of the largest size; Holding
his pocket-handkerchief Before his
streaming eyes.

We have had a spate of such demons-
trations and I have no illusions. The
Cabinet is united, with ° granite-like
determination, in order to implement
the decision which they have announc-
ed. Anyhow, the worst fears that were
entertained by bank employees when
some three months ago, Government
extended, by ordinance, the time
given 40 it under the Industrial Dis-
putes Act to consider the award, have
been confirmed by the latest order.
Government has changed a bad award
for one which is very much worse.
Government has drastically cut the
dearness allowance and other emolu-
ments awarded to bank employees
by the Labour Appellate Tribunal.
Government has totally exempted
banks situated in areas with a popula-
tion of less than 30,000 in Part B and
certain Part C States from the opera-
tion of this award, even as modified
by Government, and it has also exempt-
ed, for somewhat mysterious reasons,
an institution called the United Bank
of India in the same day. The tycoons
of Indian banking have been showing
their teeth and venting their wrath
at the insolence of the employees
fighting for their bread and fighting
for their rights, and Government has
listened very dutifully to their
‘Master’s Voice’. I have not got the
time to go into the details regarding





